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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ?\
PRINCIPAL BENCH NEW DEIHI ik

0.A. Ne. 3129/92
Mi-3415/94

0.A Ne.2739/91
" M.A Ne. 3895/94 9™

New Delhi, dated thé kth December, 1994.

GORAM
Hen'ble Shri N.v. Krishnan, Vice Chairman ()
Hen'ble Smt. Lakshmi Swaminctha, Member ()

OA No.3129/92
Shri Sumer Sing' s/e Sh.Nend Lal

3/e H.Bleck H.Ne.27C,
Sulaten Puri, Delhi

. eee Applicant

(By Advecate Shri M.K. Baur, rexy
ceunsel fer Shri ﬂ.P.ShaﬂlC: 3

V/s
-l Unien ef India threugh the Genl.Manager,

Nerthern Railway, Bareda Heuse,
New Delhio :

2. The Divisienal Rly Manager,
Nerthern Railway, Bikaner.

3. The Assistant cngineer,
Nerthern Railvay, Sirsa(Haryana)

«..ResSpendents

(By Advecate Shri A.K.Singh,prexy ceunsel
fer Shri Remesh Gautam )

. %9/91

1. Shri Indraj s/e Shri Samshy
2. Shri Banwari ® Shri 3uda
3. Shri Ram Kumar Shri Dhanda
4. Shri Matadin " Shri Omksr

S« Shri Rat Ram " Shri Ram Swvarup

6. Shri Sant Ram" Shri Deega Ram
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7. Shri Nahd S/e Shri Binja Neth (/
8. Shri Amar Singh s/e Sh, Kalyan Sahai
9. Shri Ramji Lal s/e Shri Bhere Lal
10. Shri amesh s/e Shri Ram Swarup

ll. Shri Sehin Lal s/e Shri Bhura Ram
12. Shri Ganpat s/e Shri Hanuman
13. Shri Rameshwar s/e Shri Ballu

14. Shri Sena s/e Shri Mala

see Applicants

All were werking as C/Labeurers Gengman under
l=4 P.i.I(Gepper) Dabala N<ger, rreject work.
8-7 P.i'.1.(Cepper) Khetiri Nagsr, Preject werk
8-10 ~sstt.:ingineer, Bandikui

ll-14 : Assistant cngineer, Fylera.

(By Advecate Shri M.K.Gaur,orexy ceunsel
fer Shri V.P.Sharma counsel fer the
épplicant)

Versus
1. Unien ef India threugh the Genl.Manager

iWestern Railway, @hurchgate, Bembay.

2. The Divisienal Rly.Manager,
Western Railway, Jaipur,

3. The Assistant Engineer,iiestern Railway,
BandikUi . :

4. The assistant Enginecr,sestern Railway,
Ambala.

eesiieSpendents

(By Advecate Shri A.K.Singh,prox¥ ceunsel
fer Shri Remesh Gautam,ceunsel fer the
respendents)

ORDER (ORAL
(Hen'ble Shri N.V. Krishnan, Vice Chairman(a))

“hen the matter came up teday, lesrned
ceunsel fer the parties agreed that these Ons can be
dispesed of en the basis ef the erder in the O~ Ne.2441/9.
decided en 26-5-1994, Accerdingly these OAs are being j
dispesed of , ;:" T kL,/f o 'f“Q?
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’ G 7 2. These OAs are being dispesed of by this cemmen

erder with the censent ef the parties,

3. The grievance ef the dpplicants are similar

. They had been engaged as casu2l labourers by the
Aairways for some time. Thereafter the Railways
discentinued the engsgement, The applicents nave
Prayed that railway should be directes to censider
the applicants fer regularisation of their services
in preference te the junier and they they sheuld
be further directed tc engage the applicants in
preference te juniors in case of need fer sych

engagem nt hes arises pefgre regularisatien,

4, A similar matter Net Ram and ers V/s Genl,
Manager (WR) (0A Ne .2441/91) was decided en 26-5-1994
The applicants have filed M-s in both these O..s

T e e

requesting that the Q; may alse be dispesed ef
en this line, That Prayer is not eppesed.

S In view of this Submission, we are ef the view
3 that these Oas now be disposed eof with simil.r
h directiens as in the earlier case of Net 2am & Others
. (Supra)
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6. Accerdingly, these QOas are dirssted of with a

directien to the respendents te include the neéme s

of the applicant in the Live Casual Labour Register

if they are eligible fer such inclusien in terms of the
4 circulasr N®.220E/190=-X IX-A/RIV date 28=8-87 of the

General Manager, Nerthern Railway (referred te in net

Rem's judgement) and give engagement te the applicants

e




#s casual labeurers if and when the neeed arises, in accerdanc

with their senierity in that Register. It is made clear
that in erder te oneE}o the respendents te take such
actien, the applicants’ts Submit representatiens te

the cempetent duthority within ene menth frem the date

date of receipt ef this order'alongwith Preef reliting te
the claim that they are entitled te be included in the Live
Casual Labeur Registerfg;dfin Case such represent«tiens are
received, the respendents are directed te dispese them of i1
éccerdance with law within a futtter peried ef three menths

thereafter under intimatien te the applicants,

7. épplicants Rave filed Mis fer dispesal ef this 0.
in accerdance with the judgment of Net Ram's case and thys
the s.me have beceme infructuous and stend dispesec of

accerdingly,

8. Criginal erder sheuld be kept in OA Ne. 3129/92.and
cepy thereef be kept in ether OA.

9. The respendents! ceunsel is entitlec to fee in each

case sepsrately,

v
i
(Lakshmi Swaminathan) (N.V. Krishnan )

Member (J) Vice Chairman ()
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